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CERTIFICATE

Certified that no further action is recuired to be taken and
the case is fit for consignment to the Record Room (Decided) .

]

Dated: b |

Lt
1 .
- Countersigneds
¢ Section Officer/Court Officer. : Signature of the

Dealing Assistant.
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on/143/88

CORAM : HON'BIE MR. P.H. TRIVEDI : VICE CHAIRMAN )
e

HON'BLE MR. P.M, JOSHI  : JUDICIAL MEMBER 7/
P

25/2/198 =0

25/2/19¢ 9

e

w
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Heard Mr, K.Ke. Shah and Mr. B.R.Kvada learned counsel
the

V4

for the applicant® @nd tespondent respectively, Mr.Shah

; _ states that his relief is now restricted to prayer in para 7(a)

. and for prayer in para 7 (b) & (¢) are not pressed for. The
petition be admitted. Issue notice to the respondents returnable
within 45 days of the date of this order. Petitioner is also
at liberty to file rejoinder if any within 15 days thereafter.
The matter to be put up before Registrar for further direction
on 28-4-1988,
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( P.He TRIVEDI )
VICE CHAIRMAN

( P.M, JOSHI )
JUDICIAL MEMBER
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REPORT
DATE OFFICE RXRERKS TRRXIFEOR.
Present Mr.KeXeShah, learned counsel-. _
Te341991 for the applicants.

Mr.B.R.Kyada, learned counsel
for the respondents,

ORDER

Adjotarned at the request of
learned counsel for both the parties.
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(ReC.Bhatt) (Ma}.S ingh) J
Judicial Member Administrative M
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Date Office Report BRAEXS

22.3.91 Present: Mr.Ke.Ke.Shah, learned counsdel for the

applicants,
Mr.B.R.nyaua, learned counsel for the

respondents.

ORDER
Adjourned to 24.4.1991 at the request of
‘ ' Mr.K.KeShah.

/Q~KJ%IL

(KeC.Bhatt)
lJudicial Member

» M'L/ _
Administrative Member

Qedebe




0.A. 143/88

Date Office keport BXRX
27-5-1991 ,fﬁ Present: Mr,K.K.Shah, learned counsel for the
5 applicant, '

Mr. B.R. Kyada, learned ccuhsel for
the respondents., ?

O RDER

Adjourned at the request.of counsel for

both the parties,
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| (R.C.Ehatt) (M.M. Singh
_Judicial Member Admn, Member
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0.A./143/38

Date Office Report. ORDE R
3741991 Present ¢ Mr.K.K.Shah, learned counsel for the
applicant.
Mr.B.,R.Kyada, learned counsel for the
respondents.
Adjourned at the'request of Mr.K.K.Shah,
learned counsel for the applicant.
A -
TN R L
- ( s{santhana Krishnan ) ( M.M,Singh )
Cy Judicial Member Administrative Member
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CORAM :

The Hon’ble Mr.

The H on’ble Mr. R.C.Bhatt

1.

2. To be referred to the Reporter or not?

3. Whether their Lordships wish to see the fair copy cf the Judgement”

4.
MGIPRRND—I12

Whether Reporters of local papers may be allowed to see the Judgement?
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CAT/IN2

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH
NOBCOM X DUBKEXHX

0.A. No. 198 8

TIRXNEL
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DATE OF DECISION _ 19-08-1591

e

Kasu a & Ors s
Aa S Ora. Petitioner
‘Mr.X.K.Shah Advocate for the Petitioner(s)
Versus
Union of - India & Ors. Respondent
Ir. B. RJKvada
e SaBa 808 e Advocate for the Responacui(s)

M«MeSingh

1]

Administrative Member

Ll

Judicial Member
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/
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Whether it needs to be circulated to other Benches of the Tribunal?

CAT/86—3-12-86—15,000




R
. Kasudo Kaliya
. Magan Kaliya
. Rewali Malla
. Meena Magan
« Ramesh Madiya
« Chiman Surtan
7. Ramli Hurpa
« Kaetu Mamia
. Kali Pooniya
Ue.Bachu Vesta
l. Leela Puniya
2, Bijiya Matha
3. Sangli Vesta
%, Sandu Ter Singh
5. Sabur Madiya
6. Hera Madia
7. Ramasu Var Singh
8. Humji Kaliya
9. Jannu Samasu
0. Premala Jhuma
1. Jeetu Manna
2. Jitara Manna
3. Jaliaa Manno
4, Shanti Makan
5. Deetu Dal Singh
6. Teetu Vesta
7. Chhagan Kaliya
8. Balm Hamla
9. Bakli Jobhana
0. Pravin Momaya
1. Bikhu Momaya. . « Applicants,
C/o.Mr.K.K.Shah, advocate,
3, Achalayatan Society, Div.II,
Navrangpura,
Ahmedabad - 330 0C9,
\
( Advocate : Mr.K.K.Shah )

Versus

Union of Indie,

notice to be served through
General Manager,

Western Railway,

1 Churchgate,

‘ Bombay - 400 020,
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b. Chief Engineer (Survery & Construction),
Western Railway,
Ahmedabad. « « s Respondents,

( Advocate s Mr.B.R.Kyada )

Q.A. No.143 OF 1988.
ORALORDER

Date H 12008019910

Per : Hon'ble Mr.M.M.,Singh : Administrative Member

Learned counsel Mr.K.K,Shah, makes statement at the
Bar that he wants to withdraw the applicatioh for exhausting

Aoy 8
alternative remedy in the Industrial Disputes Act. He

00300
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therefore, seecks permission for withdrawal of the application.,

Mr.B.R.Kyada, learned counsel for the respondents has no
objection. Permission requested given. Application is
dismissed as withdrawn. No order as to costs.

A A Wb b

( R.C.Bhatt ) ( M.M.Singh )
Member (&) Member (A)




